1/

CEMTRAL ADMINISTRATIVE TRIBUNALL
PRINCIPAL BENCH, NEW DELHI

~

Friday, this the 23rd day of Januarwv, 7004

Hon’ble Shri Justice v.S.Aggarwal, Chairman
Hon’ble Shri $S.A.Singh, Member {(A)

i Framod Bumar
S0 Shri Yatindasr Kumar,
Trained Graduate Teacher (Sciencel,
Sciance Branch,
fqmar Colony, LL.alipatnagar T¥
e Delhd LL002d,

Shiti

u

-

Presentliv: r/o &1, Lane MNO.Z,
Krishna Magar,

MNew Delhi-110 072%,

licant

T
D

pavocate: Shri B.S.Maines)

WErRIS

[ Gowi., of MNational
Throuwgh ihs Chiet 3acre
Daelhni Government, Tndraprazitha Sachivalwva,
T.P.Estate, Mew Deinid.

Tarritory of
ary

ublio édministration)
srritory of Delini,

The Secretary (Health and
Govi, of Mational Capital
%, Shvam HNath terg, Deibi.

-
i
T

3 The Director of Fducation,

Dirrctorate of Education,

id Secretariat

Meny Nedhid ., - REespondanis

Ry advocate: 3hri Gaorgs Parackan)

0ORDER [(ORAL)

Shri Justice V.S.Aggarwal:

The sole conitroversy leftt was ébout the prawver of
the applicant o be promoted. Learned counsel for  ihe
respondents informed us that he was considered in Thes
Departmental Promotion Commithes meeting on 25.6.2001 anc

ianored,

Learnad counsael for appldicant states tThath hs

may he permitied o withdraw The bpresent application with
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right  to  challenge the order/decision  of respondants,

&L, 701 hacausea

janoring the appliicant for promotion on
learned counsel states that  applicant iz not  being
considered after he was considared in the Departmantal
promotion Commiithee .meeting he:ld orn 25,6, 7000 and

fanoread. allowsd as prayved.,

. Sublect 0 atorasaid, dismisssd AR
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{ v.3. Aggarwal
Chairman




